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 with  the  Audited  Accounts
 and  the  comments  uf  the
 Comptroller  and  Auditor
 General  thereon.  [Placed
 in  Librarg.  See  No.  LT-
 5996/73]

 (2)  A  copy  of  the  Annuai  Ad-
 ministration  Report  (Hindi
 and  English  versions)  of
 the  Tea  Board  for  the  year
 97i-72,  [Placed  in  Library.
 See  No.  LT-5997/73]

 3.05  hrs.  |
 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I
 have  to  report  the  following  mes-
 sages  received  from  the  Secretary-
 General]  of  Rajya  Sabha: —

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  ruie  86
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Central  Excises  and
 Salt  (Second  Amendment)  Bill,
 1973,  which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 llth  December,  ‘1973,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that
 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  regard
 to  the  saiq  Bill.”

 (ii)  ‘I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  Thurs-
 day,  the  l3th  December,  1973,
 adopted  the  following  motion  in
 regard  to  the  Plantations  Labour
 (Amendment)  Bill,  973:—

 “That  this  House  recommends
 to  Lok  Sabha  that  Lok  Sabha
 do  appoint  a  member  of  Lok
 Sabha  to  the  Joint  Committee  of
 the  Houses  on  the  Plantations
 Labour  (Amendment)  Bill,  1973,
 in  the  vacancy  caused  by  the
 resignation  of  Shri  Madhu  Lima-
 ye  from  the  membership  of  the
 said  Joint  Committee  and  com-
 municate  to  this  House  the

 Report
 name  of  the  member  so  appcint-
 ed  by  Lok  Sabha  to  the  Joint
 Committee.”

 I  am  to  request  that  the  concur-
 rence  of  the  Lok  Sabha  in  the  said
 motion,  and  also  the  name  of  the
 member  of  the  Lok  Sabha  appointed
 to  the  Joint  Committee  may  be  com-
 municated  to  this  House.’

 ASSENT  TO  BILL
 SECRETARY-GENERAL:  Sir.  I

 also  lay  on  the  Table  the  Maternity
 Benefit  (Amendment)  Bill,  973  pas-
 sed  by  the  Houses  of  Parliament  dur-
 ing  the  current  session  and  assented
 to  since  a  report  was  last  made  to
 the  House  on  the  7th  December  1973.

 ARREST  OF  MEMBER

 MR.  SPEAKER:  I  have  to  inform
 the  House  that  I  have  received  the
 following  telegram,  dated  the  3th
 December,  1973,  from  the  Superin-
 tendent  of  Police,  Indore: —

 “Dr.  Laxminarayan  Pandeva.
 Member,  Lok  Sabha,  was  arrested
 at  9.5  hours  on  the  l3th  Decem-
 ber.  ‘1973,  at  Village  Harsola  (In-
 dore  District),  under  section  ‘151,
 Criminal  Procedure  Code,  by  Shri
 R.  S.  Rathore,  Station  Officer,  PS
 Mhow,  as  Dr.  Laxminarayan  Pan-
 deya  and  his  associates  indulged
 in  overt  acts  as  a  result  of  which
 breach  of  peace  was  apprehended.
 He  is  being  produced  before  Magis-
 trate  on  the  l3th  December,  1973."

 3.06  hrs.
 RULES  COMMITTEE

 THIRD  REPORT

 SHRI  SHIVNATH  SINGH  (Jhun-
 jhunu):  I  beg  to  lay  on  the  Table,
 under  sub-rule  (l)  of  rule  33  of  the
 Rules  of  Procedure  and  Conduct  of


